FORM No. - 4
See Rule (12)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CUTTACK EENCH

ORDER SHEET

297

O == g & - ApplicationNo............. 702 0of 200 = _
Applicant (s)... M soraxarmnns. Aednarsy Respondent (5)... MmSson. S 30 oA shw
Advocate for Applicant(s).‘)’.\.?]:%. 5 TAT- TN, S Advocate for Respondent(s)................ccccooevvenon.

J =< ‘\(\\‘( ’S\\"\* N
P R-3- RN W

BVEAY N St MRS U N

s \ . & \Q ’\S\\r\,‘ix\

&L

NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL .

\/ r
y %5!( ;"?" :-’153'/"~ -::‘a;":'

_@&ﬁa-“j
X D

1,0RDER DATED 26-0%-2 02,

perused the Original Abplicatioﬁf?ﬂt‘::;
and the Annexures appended thereto,
In this Original Application unde:

section 19 of the Administrative Tribunas

Act, 1985, the Applicant, a Gr.'D* Tailol;;"_,.-,“.;i;;’i_'_“
. o By -.‘

has sought for a direction toO the Respond*en,f“:g t:svw

Togad B
to revise/upgrade his scale of pay, It‘f»jf‘s@;*tb?;‘l
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case of the Applicant that at one point of time
(28-11-1983) there was recommendation for
upgradation of the scale of pay of Tailor;
which was,apparently, turned down on -
2-2-1989,Thereafter,the Applicant made
represantations on 11/26,5,2993,

16,09.1994, 07,03.,2002 and on 03,04, 2002.NO

}ed having been paij to the grievances

of the applicat, he has filed the present
0.A.

Everly one,in, course of emp10ymént .
expects enhancement of his wages and therefore,
the expectation Of the Agplicant for upward
revision of his pay, apparently, is justified.
The Res.ondents should give due coOnsideration
to the grievances ©of the Applicant by keeping
the market index of the changing society,

In the said premises,this 0A is dispOsed oOf
with a direction to the rRespondents to
consider the grievances of the Applicant
within a period of 120 days from the date of
recei.pt of a copy of this order.

Send copies Of this crder to the
rRespondents alongwith copies Of the OA.
Respondents should treat the averments made
in this OA to be a fresh representa ion Of the
Applicant and give due consideration to the
same within the time stpulated i.e., within a
period of 120 days. |

with the observations and directions
made anoOve, this OaA is dispOSed-"'o;:- at the
admission stage.No costs, |

Free copies Of this order pe handed%




'over to the Applicant and to shri s.3.,Jena, learned AsC

for the Unionof India, on whom a coyy ©f thés OA has been
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served.
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